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THE VICE-CHAIRMAN (PROF RJ. KURIEN): | will allow you after Zero Hour
...(Interruptiony... You can associate.

SHRI SITARAM YECHURY: Sir, the Minister should reply

THE MINISTER OF TRIBAL AFFAIRS AND THE MINISTER OF
PANCHAYATI RAJ (SHRIV. KISHORE CHANDRADEO): Sir | have noted what the
hon. Member has stated. | will take the details from here and | will surely enquire
into the matter as to why she was not admitted to the hospital.

Reduction in the period of ShriAmarnath Yatra
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DR. CHANDAN MITRA (Madhya Pradesh): Sit associate myself with the
matter raised by the hon. Member
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THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now Shri Devender Goud.

SHRI BALBIR PUNJ (Odisha):Would you please come up and speak?
(Interruptiong smdwafedl & fag @ WeHR W @ B8 T T .(FAUM).. TEI
el & fow @ WWeR ge @Sl g8 ¥ ¥ ..(@ag).. immediaely you come and
take them away(Interruption)

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Please. Irfterruptiong ek
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THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): All of you are speaking at
once. What is the problem®ierruptiong That is up to the Government. | cannot
ask them. If the Government wants to respond, he may ddnsecr@ptiong
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THE VICE-CHAIRMAN (PROF PJ. KURIEN): Mt Punj, you know the rules. It
is up to the Governmentlnferruptiong

SHRI BALBIR PUNJ: Sir when the matter related to terrorists was raised, the
Government was very prompt to respondigrruptiong So much of inconvenience
is being’ caused to theeerth yatris Government will have to..Irterruptiong
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THE VICE-CHAIRMAN (PROF RPJ. KURIEN): You have made your point.
That is enough(Interruptiong That is up to the Governmentnferruptiony Please
take your seatslriterruptions) That is up to the Governmentnferruptiong Please
take your seatYou have made your poinfThat is enough. Please allow
...(Interruptiony.. 3my @7 dfsy 1 . (@ag™)... Please allow...(nterruptions... All of
you sit down and one of you please say what do you wanterrptions... All
of you sit down. ..laterruptiong... Mr. Punj, what do you want? Inferruptions...

SHRI BALBIR PUNJ: Sir the Government has been very prompt in
responding to the matter relating to two terrorists—one raised by Shri Tiwari and one
raised by another hon. Member here. But in case of inconvenierteerth yatris
why is, the Government shy of taking steps?ntefruptions...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): You have made your point.
...(Interruptiony...

SHRI BALBIR PUNJ: Does their heart bleed only for terrorists?
...(Interruptiony... Doesn't it bleed foteerth yatris?...(Interruptions...
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THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Take your seat.
...(Interruptiony...
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THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): It is up to the, Government.
...(Interruptiony... | can’t direct. ..literruptions...
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THE VICE-CHAIRMAN (PROF. RJ. KURIEN): If they want, they can reply
...(Interruptiony... It is up to the Government. In{erruptions... Would you like to
respond? ..Iterruptions...
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Reduction in Kerosene Quota ofAndhra Pradesh

SHRI DEVENDER GOUDT. (Andhra Pradesh): Sithis is regarding reduction
in kerosene quota @&ndhra Pradesh meant for BRamilies.

Sir, kerosene is called ‘poor manfuel’ and is used by the poor and the
downtrodden for cooking and lightening. The successive Governments have rightly
been providing kerosene to poor at subsidized rate. But, if you look at the supply of
kerosene tAAndhra Pradesh, it has been coming down almost every year

Earlier, the Government used to supply 1 lakh kilolitres of kerosedendinra
Pradesh and thetéde Government used to supply 15 litres for every BRidholder
But, in the name of Deepam connections, the Government of India reduced it by
25,000 kilolitres and again by 22,000 kilolitres. This resulted in reduction in quota
from 15 litres to 4 litres for the poor living in cities and towns, only 2 litres for
people in Mandals and only 1 litre for the poor in villagks.it is not enough, the
Government yesterday further cut the quota of kerosedadbra Pradesh by 4,000
kilolitres and thereby reduced the quota to 38,800 Kkilolitres. On the one hand, the
poor are demanding for increasing the quota and on the other Government is
reducing it without assessing the ground realitidse UFA Government says that
its Government is forham Aadmi.lf it is for Aam Aadmion what basis has it
reduced the quota tAndhra Pradesh?

| strongly feel that it is a part of the Governmentiefarious plan to
ultimately stop supply of subsidized kerosene to pooRihra Pradesh. It is
because Government is seriously thinking of transferring money directly to
beneficiaries in the next one year with the objective of stopping kerosene diversion.
So, | question: How is the decision to reduce kerosene by 4,000 kilolitres justified to
poor? Secondlyby the time Government introduces money transfer to beneficiary
there would not be any supply of subsidized kerosemendhra Pradesh. So, this is
a lager scheme of Government to deny benefit to the.poor

In view of the above, | demand for de-notifying the order meant to reduce
4,000 kilolitres from this month immediately and also request for restoration of
original quota of 1 lakh kilolitres. Thank you.



